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ORDER

The present appeal by the assessee is directed against the

order dated 20.02.2019 passed by the learned Commissioner of

Income Tax (Appeals)-19, New Delhi, for the assessment year

2015-16.

2. At the outset, learned counsel for the assessee submitted

that she wants to withdraw the appeal, therefore, the same may

be treated as withdrawn.
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3. In view of above, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court.
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